12/3/2018

Sixteenth Loksabha

an>

Title: Papers laid on the Table of the House by Ministers/Members.

HON. SPEAKER: Now, Papers to be laid on the Table.

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM AND
MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI ALPHONS
KANNANTHANAM): Madam, on behalf of Dr. Harsh Vardhan, I beg to
lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
National Tiger Conservation Authority, New Delhi, for the year 2016-
2017, along with Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Tiger Conservation Authority, New Delhi,
for the year 2016-2017.

[Placed in Library, See No. LT 8906/16/18]

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA,
YOGA AND NATUROPATHY, UNANI, SIDDHA  AND
HOMOEOPATHY (AYUSH) (SHRI SHRIPAD YESSO NAIK): Madam, I
beg to lay on the Table:-
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(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Post Graduate Teaching and Research in Ayurveda, Jamnagar,
for the year 2016-2017, along with Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government
of the working of the Institute for Post Graduate Teaching and Research in
Ayurveda, Jamnagar, for the year 2016-2017.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8907/16/18]

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM AND
MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI ALPHONS
KANNANTHANAM): Madam, on behalf of Dr. Mahesh Sharma, I beg to
lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
National Biodiversity Authority, Chennai, for the year 2016-2017, along
with Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Biodiversity Authority, Chennai, for the
year 2016-2017.

[Placed in Library, See No. LT 8908/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
PON RADHAKRISHNAN): Madam, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English
versions) under Section 31 of the Securities and Exchange Board of India
Act, 1992:-

(1) The Securities and Exchange Board of India (Real Estate
Investment Trusts) (Amendment) Regulations, 2017 published in
Notification No. SEBI/LAD-NRO/GN/2017-18/022 in Gazette of

India dated 15™ December, 2017.

(11) The Securities and Exchange Board of India (Issue and Listing of
Debt Securities (Second Amendment) Regulations, 2017 published in
Notification No. SEBI/LAD-NRO/GN/2017-18/023 in Gazette of
India dated 15th December, 2017.

(111) The Securities and Exchange Board of India (Infrastructure
Investment Trusts) (Amendment) Regulations, 2017 published in
Notification No. SEBI/LAD-NRO/GN/2017-18/024 in Gazette of

India dated 151 December, 2017.

(1v) The Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) (Amendment) Regulations, 2018 published
in Notification No. SEBI/LAD-NRO/GN/2018-01 in Gazette of India
dated 12th February, 2018.

(v) The Securities and Exchange Board of India (Settlement of

Administrative and Civil Proceedings) (Second Amendment)
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Regulations, 2017 published in Notification No.
SEBI/LADNRO/GN/2017-18/025 in Gazette of India dated 27th
December, 2017.

(vi) The Securities and Exchange Board of India (Merchant Bankers)
Regulations, 1992 published in Notification No. LE/11112/92 in
Gazette of India dated 22nd December, 1992.

(vit) The Securities and Exchange Board of India (Portfolio
managers) Regulations, 1992 published in Notification No.
SEBI/LE/92/111 in Gazette of India dated 7th January, 1993.

(viii)) The Securities and Exchange Board of India (Investment
Advisers) Regulations, 2013 published in Notification No.
SEBI/LADNRO/GN/2012-13/31/1778 in Gazette of India dated 21st

January, 2013.

(ix) The Securities and Exchange Board of India (Foreign Portfolio
Investors) (Fourth Amendment) Regulations, 2017 published in
Notification No. SEBI/LAD-NRO/GN/2017-18/012 in Gazette of
India

dated 20th July, 2017.

(x) The Securities and Exchange Board of India (Employees’ Service)
(Third Amendment) Regulations, 2017 published in Notification No.
SEBI/LADNRO/GN/2017-18/010 in Gazette of India dated 13th July,
2017.

(2) Three statements (Hindi and English versions) showing reasons for

delay in laying the papers mentioned at item No. (vi to viii) of (1) above.
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[Placed in Library, See No. LT 8909/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): Madam, on behalf of Shr Shiv Pratap Shukla, I beg
to lay on the Table:-

(1) A copy of the Foreign Exchange (Compounding Proceedings)
Amendment Rules, 2017 (Hindi and English versions) published in
Notification No. G.S.R.151(E) in Gazette of India dated 20th February,
2017 under Section 48 of the Foreign Exchange Management Act, 1999,

together with an explanatory memorandum.

[Placed in Library, See No. LT 8910/16/18]

(2) A copy of the Small Industries Development Bank of India (Payment
of Gratuity to Employees) [Amendment] Regulations, 2017 (Hindi and
English  versions) published 1in Notification No. HRV No.
L00136691/Staff.Gen.(2) in Gazette of India dated 25th April, 2017 under
sub-section (3) of Section 52 of the Small Industries Development Bank of
India Act, 1989.

[Placed in Library, See No. LT 8911/16/18]
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(3) A copy each of the following Notifications (Hindi and English
versions) subsection (2) of Section 3 of the Recovery of Debts Due to

Banks and Financial Institutions Act, 1993:-
(1) The Debts Recovery Tribunal-2, Bengaluru (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1484(E) in
Gazette of India dated 7th December, 2017.

(11) The Debts Recovery Tribunal-2, Ernakulam (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1485(E) in
Gazette of India dated 7th December, 2017.

(111) The Debts Recovery Tribunal-2, Dehradun (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1486(E) in
Gazette of India dated 7th December, 2017.

(iv) The Debts Recovery Tribunal-2, Hyderabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1487(E) in
Gazette of India dated 7th December, 2017.

(v) The Debts Recovery Tribunal-3, Chandigarh (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1488(E) in
Gazette of India dated 7th December, 2017.

(vi) The Debts Recovery Tribunal, Siliguri (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1489(E) in
Gazette of India dated 7th December, 2017.

(vii) The Debts Recovery Tribunal-I, Ahmedabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1540(E) in
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Gazette of India dated 22nd December, 2017.

(viii) The Debts Recovery Tribunal-II, Ahmedabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1541(E) in
Gazette of India dated 22nd December, 2017.

(ix) The Debts Recovery Tribunal, Allahabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1542(E) in
Gazette of India dated 22nd December, 2017.

(x) The Debts Recovery Tribunal, Aurangabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1543(E) in
Gazette of India dated 22nd December, 2017.

(xi) The Debts Recovery Tribunal-1, Bengaluru (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1544(E) in
Gazette of India dated 22nd December, 2017.

(xi1) The Debts Recovery Tribunal-I, Chandigarh (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1545(E) in
Gazette of India dated 22nd December, 2017.

(xii1) The Debts Recovery Tribunal-II, Chandigarh (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1546(E) in
Gazette of India dated 22nd December, 2017.

(xiv) The Debts Recovery Tribunal-I, Chennai (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1547(E) in
Gazette of India dated 22nd December, 2017.
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(xv) The Debts Recovery Tribunal-II, Chennai (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1548(E) in
Gazette of India dated 22nd December, 2017.

(xvi) The Debts Recovery Tribunal-III, Chennai (Lower Division clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1549(E) in
Gazette of India dated 22nd December, 2017.

(xvi1) The Debts Recovery Tribunal, Coimbatore (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1550(E) in
Gazette of India dated 22nd December, 2017.

(xviil) The Debts Recovery Tribunal, Cuttack (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1551(E) in
Gazette of India dated 22nd December, 2017.

(xix) The Debts Recovery Tribunal-I, Delhi (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1552(E) in
Gazette of India dated 22nd December, 2017.

(xx) The Debts Recovery Tribunal-1I, Delhi (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1553(E) in
Gazette of India dated 22nd December, 2017.

(xx1) The Debts Recovery Tribunal-III, Delhi (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1554(E) in
Gazette of India dated 22nd December, 2017.

(xxi1) The Debts Recovery Tribunal-I, Ernakulam (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1555(E) in
Gazette of India dated 22nd December, 2017.
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(xxii1) The Debts Recovery Tribunal, Guwahati (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1556(E) in
Gazette of India dated 22nd December, 2017.

(xxiv) The Debts Recovery Tribunal-I, Hyderabad (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1557(E) in
Gazette of India dated 22nd December, 2017.

(xxv) The Debts Recovery Tribunal, Jabalpur (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1558(E) in
Gazette of India dated 22nd December, 2017.

(xxvi) The Debts Recovery Tribunal-I, Jaipur (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1559(E) in
Gazette of India dated 22nd December, 2017.

(xxvii) The Debts Recovery Tribunal-I, Kolkata (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1560(E) in
Gazette of India dated 22nd December, 2017.

(xxviil) The Debts Recovery Tribunal-II, Kolkata (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1561(E) in
Gazette of India dated 22nd December, 2017.

(xxix) The Debts Recovery Tribunal-III, Kolkata (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1562(E) in
Gazette of India dated 22nd December, 2017.
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(xxx) The Debts Recovery Tribunal, Lucknow (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1563(E) in
Gazette of India dated 22nd December, 2017.

(xxx1) The Debts Recovery Tribunal, Madurai (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1564(E) in
Gazette of India dated 22nd December, 2017.

(xxxii) The Debts Recovery Tribunal-I, Mumbai (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1565(E) in
Gazette of India dated 22nd December, 2017.

(xxxi1i1) The Debts Recovery Tribunal-II, Mumbai (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1566(E) in
Gazette of India dated 22nd December, 2017.

(xxx1v) The Debts Recovery Tribunal-III, Mumbai (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1567(E) in
Gazette of India dated 22nd December, 2017.

(xxxv) The Debts Recovery Tribunal, Nagpur (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1568(E) in
Gazette of India dated 22nd December, 2017.

(xxxv1) The Debts Recovery Tribunal-I, Patna (Lower Division Clerk)
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Recruitment Rules, 2017 published in Notification No. G.S.R.1569(E) in
Gazette of India dated 22nd December, 2017.

(xxxvii) The Debts Recovery Tribunal-I, Pune (Lower Division Clerk)

Recruitment Rules, 2017 published in Notification No. G.S.R.1570(E) in
Gazette of India dated 22nd December, 2017.

(xxxviil) The Debts Recovery Tribunal-I, Ranchi (Lower Division Clerk)
Recruitment Rules, 2017 published in Notification No. G.S.R.1571(E) in
Gazette of India dated 22nd December, 2017.

(xxxix) The Debts Recovery Tribunal-I, Vishakhapatnam (Lower Division
Clerk) Recruitment Rules, 2017 published in Notification No.
G.S.R.1572(E) in Gazette of India dated 22nd December, 2017.

(xI) The Debts Recovery Appellate Tribunal, Allabahad (Lower Division
Clerk) Recruitment Rules, 2017 published 1in Notification
No.G.S.R.1573(E) in Gazette of India dated 22nd December, 2017.

(xli) The Debts Recovery Appellate Tribunal, Chennai (Lower Division
Clerk) Recruitment Rules, 2017 published 1in Notification No.
G.S.R.1574(E) in Gazette of India dated 22nd December, 2017.

(xlii) The Debts Recovery Appellate Tribunal, Delhi (Lower Division
Clerk) Recruitment Rules, 2017 published 1in Notification No.
G.S.R.1575(E) in Gazette of India dated 22nd December, 2017.

(xlii1) The Debts Recovery Appellate Tribunal, Kolkata, Delhi (Lower
Division Clerk) Recruitment Rules, 2017 published in Notification
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No.G.S.R.1576(E) in Gazette of India dated 22nd December, 2017.

(xliv) The Debts Recovery Appellate Tribunal, Mumbai (Lower Division
Clerk) Recruitment Rules, 2017 published in Notification No.
G.S.R.1577(E) in Gazette of India dated 22nd December, 2017.

[Placed in Library, See No. LT 8912/16/18]

(4) A copy each of the following papers (Hindi and English versions)
under subsection (1) of Section 394 of the Companies Act, 2013:-

(1) Review by the Government of the working of the Industrial Investment
Bank of India Limited (Voluntary winding up of IIBI to the Equity
shareholders), Kolkata, for the period from 01.10.2017 to 31.12.2017.

(11) Liquidator’s Report on the Industrial Investment Bank of India
Limited (Voluntary winding up of IIBI to the Equity shareholders),
Kolkata, for the period from 01.10.2017 to 31.12.2017, alongwith Audited

Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8913/16/18]

(5) A copy each of the following Notifications (Hindi and English

versions) under subsection (2) of Section 38 of the Central Excise Act,
1944:-

(1) G.S.R.183(E) published in Gazette of India dated 23rd February, 2018

together with an explanatory memorandum seeking to clarify the

applicability of the Notification No. 1/2018-Central Excise dated pnd
February, 2018 that the said notification shall not apply to the goods
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manufactured on or before the 01.02.2018 and cleared on or after the
02.02.2018.

(11) G.S.R.184(E) published in Gazette of India dated 23rd February, 2018

together with an explanatory memorandum seeking to clarify the

applicability of the Notification No. 2/2018-Central Excise dated pnd
February, 2018 that the said notification shall not apply to the goods

manufactured on or before the 01.02.2018 and cleared on or after the
02.02.2018.

[Placed in Library, See No. LT 8914/16/18]

(6) A copy each of the following Notifications (Hindi and English

versions) under section 159 of the Customs Act, 1962:-

(1) G.S.R.164(E) published in Gazette of India dated 12th February, 2018,
together with an explanatory memorandum making certain amendments in
the Notification No. 50/2017-Cus., dated 30th June, 2017.

(11) G.S.R.182(E) published in Gazette of India dated 23rd February, 2018,
together with an explanatory memorandum making certain amendments in
the Notification No. 50/2017-Cus., dated 30th June, 2017.

[Placed in Library, See No. LT 8915/16/18]

(7) A copy each of the following Notifications (Hindi and English
versions) under subsection (7) of Section 9A of the Customs Tariff Act,
1975:-

13/18



(1) G.S.R.61(E) published in Gazette of India dated 23rd January, 2018,
together with an explanatory memorandum seeking to levy definitive
antidumping duty on the import of ‘Toluene Di-Isocyanate, originating in,
or exported from China PR, Japan and Korea RP for a period of five years
in pursuance of final findings of the Directorate General of Anti-Dumping
and Allied Duties dated 13.12.2017.

(11) G.S.R.179(E) published in Gazette of India dated 21st February, 2018,
together with an explanatory memorandum seeking to impose antidumping
duty on Ceramic Tableware and Kitchenware, excluding knives and toilet
items, originating in, or exported form China PR shall be effective for a
period of five years from the aforesaid date of imposition of the
provisional anti-dumping duty, 1.e. 13th June, 2017 and shall be payable in
Indian currency provided that the said anti-dumping duty shall not be
levied for the period commending from the date of the lapse of the
provisional anti-dumping duty that is the 11th December, 2017 up to the
preceding day of the publication of this notification in the Official Gazette.

(1i1) G.S.R.181(E) published in Gazette of India dated 23rd February, 2018,
together with an explanatory memorandum making certain amendments in
the Notification No. 3/2018-Cus.(ADD), dated 23rd January, 2018.

[Placed in Library, See No. LT 8916/16/18]
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Fareey 3R TRaR Feamor Famea # v 7+ (of srfaeh FaAR 9,
HRIET, # e ad o T 9eel W 1T § -
(1) (Th) 3ATeT SfSAT FECICYC AT HiSehel AGA, 5 feeetl b a¥ 2016-2017 & dTND
gfcrded i U ufer (&<t oI 3iistt SRR e elRaTuRifard ol
(@) 37Tt ST RICYE AT AfSbeT ASAS, T3 fawell b a¥ 2016-2017 B BRIBRUT bl
PR GRT FHIET BT U UfeT (Bt T=IT ST HEamwon))

(2) SUGH (1) ¥ SfeeTRIT YAT T FHT USeT IR I&H H §U fdere & HRUr <20 drefm feaRor
(fe=<t AT 3SHT HEHRN)

[Placed in Library, See No. LT 8917/16/18]

(3)  Ter {RE R A AT, 2006 DT &RT 93 & 3fcHic F=feiRad srfRrgzmal &t

Tep-Uep Tifer (el qerm 3ioft eepvun):-

(Th) QT JRE 3R A (T IUTE A R T Arorep) (12a7 Feme) fafa,
2017 ST 19 4R, 2017 & R & IS0 § TG AT o FHo 2/
THCISIT /A Td et TS St O/ RRTET/ThUaTaTaiTs-2016 H HehTierd gy 2l

(&) T GRa 3R A (R fafAfdE @re iR wrer deesd & forw srgare) fafam,
2017 ST 13 RAcaR, 2017 & AR &b IS0 H ATGEAT H&AT Tho FHo 12/diy
faF /SIS (U10)/ThUUUaITS-2016 H HehTard §¢ i

(cfi<T) Ter GRAT 3TN HHeh (F¥e SHafdy 3N afre) gerT Fene fafzm, 2017 S
25 JeTlg, 2017 & YR &b 695 H fERITHT Awr ho o dl/15025/264/13-dw/
UhUHTHTSATS § TehIfIe gU 2

(AR) WE GREMT AR Heb (e IS HHD AR T Aroiep) 1747 e i,

2017 ST 21 TR, 2017 & YR & 00 H ARG F&AT ho Ho  1/IToTh/
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TECISICH/ HATSURT SITRRTIT/ThUHUIUaITS/2016 H FebTfIrd & o

(qTer) T GR&T IR TS (TTe IUTE Feb 3R TTer ANoiep) 13a7 dene faf=m,
2017 ST 12 3R, 2017 & HRA & IS0 § IFERET G&AT Tho Ho
U-1(1)FCTSSA/THUAU/2012 HHTHI BY &1

(B8) el GR&T 3R HFD (W SUTe A R @ gioie) 8ar Fene fafa,
2017 S 13 RYceR, 2017 & HIRT b IoT9A H SRRITT TEAT Tho o 1-94(1)/
UhUHUHUSATS/THUT (Tafef)/2014 H HehTfar g 2l

[Placed in Library, See No. LT 8918/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATIT ANUPRIYA PATEL): Madam, I beg to
lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Speech and Hearing, Mysore, for the year 2016-2017,
along with Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government
of the working of the All India Institute of Speech and Hearing, Mysore,
for the year 2016-2017.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8919/16/18]

16/18



12/3/2018

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND
JUSTICE AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI P.P. CHAUDHARY): Madam, I beg lay
on the Table:-

(1) A copy of the Competition Commission of India (Salary, Allowances
and other Terms and Conditions of service of Chairperson and other
Members) Amendment Rules, 2018 (Hindi and English versions)
published in Notification No. G.S.R.190(E) in Gazette of India dated 28th
February, 2018 under sub-section (3) of Section 63 of the Competition Act,
2002, as amended by Competition (Amendment) Act, 2007.

[Placed in Library, See No. LT 8920/16/18]

(2) A copy of the Annual Report and Audited Accounts of the
Institute of Chartered Accountant of India (Hindi and English
versions) for the year ended 31st March, 2017 published in
Notification No. 1-CA(5)/68/2017 in Gazette of India dated 29th
September, 2017 under Section 30B of the Chartered

Accountants Act, 1949 together with a corrigendum thereto

published in the Notification No. 1-CA(5)/68A/2017 dated 215
December, 2017.
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(3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

[Placed in Library, See No. LT 8921/16/18]
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